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Central Social Welfare Board, 
represented by Executive Director, 
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2 	Deputy Director (F 0 ESTT), 
Central Social Welfare Board, 
Samaj Kalyan Bhavan, 
B 12, Institutional Area, South of lIT, 
New Delhi 16. 

3 	Kerala State Social Welfare Board, 
represented by Secretary, 
Sasthamangalam ,Trivandrum-1 0. 

4 	Chair Person, 
Kerala State Social Welfare Board, 
Sasthamangalam, Trivandrum. 

5 	Dr.Philipose, 
Project Officer, 
Kerala StateSocial Welfare Board, 
Sasthamangatam, Trivandrum. 	... Respondents 

By Advocate Mr George Joseph ACGSC (R 1&2) 
Mr P Nandakumar (R 3&4) 
Mr S M Prasanth (R-5) 



2 	 454IO 

This application having been heard on 11.08.2009 the Tribunal on the 
same dày:delivered the following 

(ORDE): 

HONBLE Mr GEORGE PARACKEN, JUDICIAL MEMBER 

The applicant is aggrieved by the Annexure A-6 order dated 

26.6.2009 transferring him as Secretary, A&N State Board on usual terms 

and conditions of deputation. His contention is that he has been 

sacrifieced for the sake of the 5 1h  respondent, Dr Philipose, Project Officer 

who has been transferred from Kerala to Andáman & Nicobar on 

administrative ground vide Annexure A-4 Office Order dated 20.5.2009 and 

relieved from duty vide Annexure A-5 letter dated 15.6.2009 of the Central 

Social Welfare Board from CéñràI 'SociaiWeIfare Boàrd with immediate 

effect with the direction to .reprt to th Chairrso hdaàn''&Màthàr ' 

State Social Welfa'ré BOd fr dIátël or bi 26.209. LéthëdOUhèl 

for the applicant ha, alsO státèd'lhat'on ré'Oeip1& Annéxüre A..66àñsfer 

order dated 26.6:2009, the apliOrt' h' nIàd" Ariéuré' A-8 

represéhtation dated'30.6.2009 to the Cháirpeson, Central Social Welfare 

Board explaining the various difficulties being faced by him to report as 

Secretary, Andaman & Nicobar State Board: 

2 	Learned counsel for respondents I &2 namely, Central Social 

Welfare Board, represented by Executive Director and Deputy Director (F 

o ESTT), Central Social Welfare Board, New, Delhi stated that the 

aforesaid representation of the applicant has not so far been received by 

them. He has also stated that after the Annexure A.-4 transfer order and 

1I. 
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Annexure A-5 relieving of Dr PhiDp&se order, he had made a representation to 

the first and second respondent and aftr. duly consideriqg the same the 

Central Social Welfare Board has issued the Office Order dated 26.16.2009 

(produced before the Tribunal today) canceling the transfer order and retaining 

him in Kerala Social Welfare Board. 

3 	The applicant has filed rejoinder and stated that the 4h  respondent 

namely, Chair Person, Kerala State Social Welfare Board, Trivandrum has 

purposely and deliberately not forwarded his Annexure A-8 representation to the 

respondents I & 2 so as to protect the interest of the 5 1  respondent whose 

representation against his transfer was readily forwarded and got his transfer 

order canceled and retained in Kerala. He has also submitted that the scenario 

has since been changed as Shri G Vikraman, who was servingas Secretary, 

Kerala Social Welfare Board has expired on 27.7.2009 and against the three 

sanctioned posts of Project Officers, Shri C K.  Sebastian who was transferred 

from Tamil Nadu to Kerala has not assumed charge so far. With the Applicant's 

transfer, there Will be only on' P?èjèf bffker ie the respondent left in the 

Ker'alb State Wélfàrê Board. 

4 	I' have heard the counsel for parties. it is Well settled that an 

employee who has been transferred has a right to make a representation against 

the same to the competent authority. 	The applicant as well as the 5 

respàndêhtThave made their respective representations to the first respondent 

namely, Central Social Welfare Board, represented by the Executive Direçor, . 

New Delhi. The representation of the 5h  respondent was forwarded byhe 4th 

respondent to respondents I & 2 and the same was considered. Accordingly, 

his transfer order to Andaman & Nicobar has been canceled and he has been 

retained him in Kerala State Social Welfare Board itself. However, the Annexure 



A-8 representation of the applicant to the I Respondent submitted through the 

channel of the respondent no.4, has not even been forwarded. That is, the 

reason why, the first and second respondent has stated in their reply that they 

have not recbivd thtéprèñ'ti.. Thi ité hii? ar' 

< iscrimiiitihg a'ttifu?Je o' the 4tt e' e 'obe 

considered not'depen'dirIg. upOn the. Qks and dilkë'è of th'e officer concerned to 

"thâ empoyees. i h th ove facts and circumstances of the case, the 1 

respondent namely, Chairperson of the Central Social Welfare Board shall also 

look into the request of the Applicant for cancellation of his transfer order and to 

retain him in Kerala ,considering the reasons given in his representation. I, 

therefore, grant liberty to the applicant to make a fresh representation to the 

Chairperson, Central Social Welfare Board, within a period of two weeks through 

the 4h  respondent. On receipt of such a representation, the V respondent shall 

consider the same and passa speaking and reasoned order under intimation to 

the applicant within a period of four weeks thereafter. Till such time, the 

statusquo as on date shall bemaintaihid - 

5 	With the aforesaid directions, the OA is dispédf. 

40 

GEOREPARACKEN 
JUDIC ..AL MEMBER 

...:; 	...... 


